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' Gzvernor's JSecretariat,
Raj Bha-an,
Bh=3p-11 L 34

N5.10/2/05I1/09/1C6. D-*ed the h . January, 1990.
Mono
JDINT SECRETARY T2 THE FCVIRNOR
ADHYA PRADESH. -
To,

The Régistr'r,

Indlra Gandhi Krishi Vishwavidyalaya;
Raipur (M P.)

Subjects:— Rmendhent_in the Statute of Indirs Gandhi Krishi
Vishwavidyalaya, Raipur. E

 With' reference to your letter No. 16650 dated
19.12.1989, I am directed to enclose herew1th amendment’s
to Statutes 5(a), 6(a) (i), 6(a) (i), 8(1)(3), 1302) -
14(1) 5 15(1), 16(1), 18(2);- 19(1), 20(1), 22(1) and
33(1) "as recommended by .the- Board of ‘the Indira Ganghi -
Krishi Vlshwav1¢yalaya, approved by the Chincellor in
exercise of powers conferred on the Chancellor as per
provisions_of sub-clause—(.6)--0f-saction—39—of-the—Indirz
Gandhi Krishi Vishwavidyalaya Adhiniyam, 1987.

Five copies of the amendment may kindly be sent to

this Secretariat, when issued. - .

S4/w-
(S.A. Farughi)
Joint Secretary to the Governor,
Madhya Pradésh,

(cory) .
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INDIRA GANDHI AGRICULTURE UJIVIRSITY
RAIPUR (M.P.)

4

No.Estt/SA4/90/435~ Dated :6.1.90.
¢ NOTIFICATION ¢

In excercise >f the powers conferred und:r sub-section
6 of s.ction 39 »f IGKVV act(1987), The Chancellor has
approvad the amandaents in IGKYV Statutes 5(a), 6(a) (i),
6(a) (14),8(4)(a), 13(1), t4(1), 15(1), 1e(1), 18(2), 19(1),
20(1), 22(1) and 33(1).

{. copy >f the amendments is =nclcsed for information.

=)

Zncl ¢ £3 stated.
| .
[l O §

e
(K .L RATHOD)
. REGISIRAR.
No.Zstt/SA/90/436=49. ' Dated : 6,1.90.
Copy forward:Z with enclosures to:-
1. AlLl membecrs o< the B rd 2f Managemant,
DE o /ShEi cemm o e e e e D e e e e e e o e

2. Director Research Servicas, I.3.K.V.V. Raipur.

Dean, Collegs of agriculture/Collegs »f Dairy Technology
Raipur/College >f Veterinary Science =44 Animal Husbandry,
Anjora, Durg. They are requested to> bring these

amendments in the knswledge >f z2ll staff concerned.

4, Sr.Scientist, Regional Agricultural Research Station,
Ambikapur/Bilaspur/Jagdalpur and Waraseoni.

54 Comptroller, I.G:K.V.V., Raipur.

6.4 Dy.Registrar/hpcounts Officer/Assistant Registrar, I&XVV,
Raipur.

74 P.S. to Vice-Chancellor, I.G.K.V.V., Raipur.

l__',."-."l"\ - :S__...-—
REGISTRAR.

——
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Amendment to: the IGKVV Statutes, 1987.

1 Amendment to Statute Big

Approved by Chancellor vide letter'NO.lo/Z/
UAII/89/106 dated the 4th.January; 1990.

R e el Bl Bt Bl Bt Bt Bt Rendt |

The exlsting cladse (a)of the atatute 5 shall be omitted
and substituted by the following:-

(a)Dlrector of Research
Serv1ces.

Directof: . 2f Extension
‘Services.,

Jdirector Iastructions,

Associate Directors
Research.

erintendent of Physical
Plant.

Comptroller.

~- Registrar.

Librarian

Beans of.Coi1e§e§"§a£;

(i)One mémber nominated by
the Department of Agri=-
culture of the btate
Government.

(ii)One expert member repre-
senting the Union Ministry
of Agriculture to be
nominated by ‘the Department
of Agricultural Research
and Zducation,Government
of India.

(iii)One member from thé Academic/
Administrative Council no-

12

minated by the Vlce-Chancellor.

(iv) & (v) Two expert members
from outside the Vishwa-
Vidyalaya to be.nominated
by. the Vice«<Chancellor.

(vi) Dean of the Faculty or the
Director t9 be hominated
by the Vice~Chancellor
depending upon the nature
of the. post.

(vi¢)Vice&Chancellor or his
nominee—
Chairman .

(viii) Registrar shall be the

Secretary.

2eeed
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2. Amendment to Statutz 6. | weentt)
The éxisting claus:z (a) (1) and (i1) of atatute_s shall be
omitted and substituv-2d by the ’;lluwing _

{ - )(*)“ll pcsts
of Officers of the Vishwavidyglaya 1s detailed L
under section 11 of the Act and.3tatute 3 (except
those 2f the Chancellor and Vicé-=Chancellor, _
Deans of Faculties) and teachers (as defined under. .
section 2 (x)of the Act and detailed in Statute 31)
shall be-filled by Selection based strictly on
‘merit through All India advertisement. The
employee of the Vishwavidyalaya possessing thc
prescribed qualifications shall be.eligible to

. apply and their applications shall be considered
alongwith those of other candidates. However,
the posts of Director Research Services, Director

of Extensioh 3Services, Director Instructions,

_ Deans of Colleges and Dean Student Welfare
shall be inter transferable proyided the requirements
of minimum qualifications laid down for the post
are fulfilleéad. VR

; (il)Not more than sne third of the total number

r’ of positions of teachers in the cadre’of Assistant
Professor and Associate Professor may be promoted
to the cadre of Associate Professor a2nd Professor

- respectively, strictly based on merit and in

accordance with the norms laid down by the
Indian Council »f Agricultural Research and the
State Goverament from time to time.

The Moarit Promotion Scheme in accordance
_with the Gavarnacat-oi:M.F. agriculture--DPepartment
order 5. B-4-39/87/11-2 dated 9,3.1989 shall
continue tz be appliczhle t2 the existing teachers,
provided the teachers. give an option to continue
t2 be governed by the pr0v1813ns of this scheme
within 31 date tobe notified by the Vishwa
Vidyalaya, They will be entitled to the desig-
nations evisaced for various categories of teachers
in these scheme but the scale will be as follows:-

(1) Asstt.Prof. - Rse 2200-4000

(2) Asso.Prof, /hsstt. ‘ p
Prof, - Rs. 3000-5000 s

(Selectlon grade) . .
"(3) Professor ~  Rs. 4500-5700

Provided that only those teachers shall be
considered for Merit Promotion who have put in at-
least 10 years of continuous service in their
respective cadre of which at least five years
service should be in the Agricultural Universities

in the State.

..'-3l
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The teachers of the VlshWa Vldyhlay1 who do not
opt for Merit Promotion Scheme will receive the
benefit of Carcoar Advancement ichama as Envisaged
in the Gravernment 2f Madhya Pradesh, ;griculture
Department vrder 1o. BD-4-39/87/14-2 d=ted 9/20
March, 19359. X 2 R

Carecer Advancaaent JScheme wil1 2ls?> b2 appli-
cable t> Technical assistant(Lib,), Coll:zge Librarian,
Asstt.Librarian and P.T.I,/Sports Ofiicers.

&mendment_xn;_tztlz__ﬁ
3 = ; and

The existince clausc (1) (a)of Statute 8 shall: be omitted
substituted by the following:=" :

. (1) (a) The Vice-
Chancellor snall receive a salary of Rs. 7600
(fixed) per month irrespective of pension and
pension equivalent of gratuity that may be admissible -
to- him. He shall, in addition entitled to dearness
allowance as admissible to other Officers 2f the |
equivalent salary in the State Government. from time
to time. He shall also be entitled to frée and
unfurmished residential accommodation at the head=
quarters of the University. Where Vice-Chancellor's
residence is furnished by the University, he
shall pay hire charges for the furniture at his
residence at the rates prescribed by thec State
Government for hire of furniture from.time to time.
He shall also be entitled to rfree conveyance,
‘provided that if a person on the date of appointment
is in Govt, or Vishwa Vidyalaya Service he may be
given the last salary dcsawn by him plus 20% of °

ey deputation allowance, or k. 500 which eve: s leS

provided further that the Board may if PR
considers necessary so to 4o in the interest of
the Vishwa Vidyalaya fix with prior :concurrence of
the Chancellor a salary higher than <the one specified

above.

4 ,Amendment to Statute 13,

The existing clause (1)of Statute 13 shall be omitted and sub~
stituted by the followingtd

(1)The Dean :of the student welfare shall
receive a salary in the scale of Rs. 4500—150—5700-

200-7300 per month . , e

v ;
t e G-
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5.Amendment to Statute 14.
The existing clause (1) of Statute 14 shall be omitted
and substltutcd by the following.

(1) The Director of Rescarch’ Services shall rec;ive a
salary in the scale of %, 4500-150-5700-200-7300

per menth .

G.nmendmvnt to Stetute 15.

The existing clausec (1) of Statute 15 shall be omitted

and substituted by the following:=—

(1) The Director of hxtension Services shall receive a
salary in the scale of Rs. ‘4500-150-5700-200-7300
per month. '

= Amendmeﬂf tzistatute 16. '

The existing clause (1) of Statute 16 shall be omifted
and substituted by the following;:- -

(1) The Director Instructions shall receive a salary in
the sdale of Rs. 4500-~150-5700-~200~7300 per month.

B.Amendment to Statute 1814

The exlstlnq clause (2) of sStatute 18 shall be OmlttLd
and substituted by the fillowing:-

(2) The Deans of Faculties shall receive a salary in the
scale of pay of 4500u150~5700-20047300 per month.
Q.Amendment to Statute 19; _

The-existing clause (1) 3f Statute 19 shall be omitted
and substituted by the following:-

(1) The Dean of the College shall receive a salary in
the scale of Rs, 4500- 150-3700 200-7300 per month.

1 0.Amendment to Statute 20.

The existing clause (1) .of. the: Statute 20 shall be omitted
and substituted by the following:i- ¢

(1) The Vishwa Vidyalaya Librarian shall receive a salary
in the scale of Rs. 4500-150-5700-200-7300" per month.

-1 1.Amendment to Statute 22: By
The Following shall be added in existing Statute 22
aftew clause (c):~

(d) The . tenure for the elected member s of Academlc Council
from various faculties of the Vishwa Vidyalaya shall
be 3 years.

....5
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12 .Amendment to> Statute 33.

The existing clause (1) of Statute 33 shall bo omitted
and substituted by the following:-—

(1) Subject to the approval of the State Government the
Scales of the salaried teachers 2f the Vishwa-
Vidyalaya shall be a2s follows :-

(1) Professor:
.Rs, 4500-150-5700-200-~7300.

(ii) ﬁssociate Professor: .
Rs, 3700-125-4950-150~5700.

(iii) Assistant Professor:
Rs. 2200-75-2800-~100-4000,

k ;__',\vt,"\d/(.
( X.L., RATHOD)
& REGISTRAR.
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